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Date of order : 15.3.2001 

Oriqinal Application No. t,!l/1999 

Narayan Ial S/o Sbri Khamarji ~'lali_··aged 42 years, ED 

Chowkidar 1 Head Post Office, Sa lore Rfo Shastri :Nagar.,. 

Colony, 01:1 Bus Staoo, \Jalore. 

1. 

• ••••••. App lie ant • 

Versus 

Union of. Iooia through the Secretary to the 

Government of ,It:rlia, Departnent of POst s,Dak 

Bhawan, New Delhi. 

Head Post ·Master, Fiead Post Office, Jalore. 

• • • • • • • Re spo ril. e nt s • 

••••• 
Vi jay fiil(;:;,hta, Coun;:.;el :for ·the applicant. 

Vineet 1'-lathur 1 Counsel for the respoments • 

••••• 

Ebn 1ble N;r. A.rc. Misra, J"utlicial r1eirber 

I-bn 1 ole J.~ll:'. A.P. l~agrath, Administrative l•ieniber 

•••••• 
ORDER 
..... ll""l 

The applicant had filed this applica.tion with the 

prayer that the respondents. be restrained from taldn;r duty 

of ED r'1e.sSan;Jer from the applicant and the respondents be 

further dir·ected to take duties from the applicart of the 

post of E .D .Cho\-vkidar. 
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2. Notice of the O.A. t-vas given to the resporrlents 

woo have filed the reply. In the reply, it is contended by 

the respondents that dUe t.o abolition of non-technical cate­

gories of EDAs including E.D.Chowkidar, the post of E.D. 

Chotvkidar, J"alore, on ~\«<hich post the applics.nt was \'Jork.ing, 

was abolished. The post of E .D.Chowkidar was re-designated 

as EDDA vide D .G ~ Posts letter dated 14 .• 1 ~ .19 87. As a 

result of abolition of post, the applicant was posted as 

E.D.Hessa.nger in-order to adj'Ust him other\·:ise he 'lt;culd have 

·~., been dis-er.tgaged. The applica.nt has teen accorrunodated on 

the post of EDA arrl., therefore, he cannot insist to remain 

posted as E.D.Cho'YJkidar,that is now af\1abolisrled post. In 
t 

vimv of this, the applicant has no case an:t the O.A. deserves 

to be di snd. ssed. 

3. · We have heard the learned counsel for the parties 

and have gom tbrough the case file. 

4. From the facts of the case, it appears that the . 

post of E.D.Cho,ikidar at Jalore was abolished. As a result 

of abolition of post, the applicant .would have been rerrlered 

joh...-less because the respoments would have dis-engaged him. 

fbt4ever, the app~ic~-:~.nt has been c.djusted on the post of 

EDDA as FlE!ssai)Je~· ·aro, t~refore, the applicant cannot raise 

a grievance that
1 

no work other than tlr...1t of a Cho\',;kidar can 

·be taken fronl him. In our opinion, the applicant cannot 

insist to remain posted on the post of Chowld.dar which 

no n:vre exists now. The Origira 1 Application, in our 

opinion, is devoid of nerit ~:nd deserves to :te disra:is sed. 

s. The Original Application is, therefore, dismissed. 

The pCare 
( A.P.NJ'l\GRATH ) 

Ad m .YE niber 

nehta 

left to bear their o"t-vn cost. 

•••• 

( A.K.HISRA ) 
Jud l.Henbe:f 
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